NEUTRAL CITATION NO. 2025:MPHC-JBP:52742

1 WA-2802-2025
IN THE HIGH COURT OF MADHYA PRADESH
AT JABALPUR
BEFORE
HON'BLE SHRI JUSTICE SANJEEV SACHDEVA,
CHIEF JUSTICE
&

HON'BLE SHRI JUSTICE VINAY SARAF
ON THE 16™ OF OCTOBER, 2025

WRIT APPEAL No. 2802 of 2025

MADHYA PRADESH STATE CO-OPERATIVE BANK MYDT
Versus
P.S. DHANWAL AND OTHERS

Appearance:
Shri Kapil Duggal - Advocate for Appellant.

Shri Anubhav Jain - Government Advocate for Respondents/State.

Per. Hon'ble Shri Justice Sanjeev Sachdeva, Chief Justice

Appellant impugns order dated 10.09.2025, whereby the writ petition
filed by the respondent No.l impugning his transfer has been disposed of
directing the respondent No.l to first join the place of posting and then
directing the appellant to consider as to whether respondent could be posted
at any place near to his Home District in any of the 14 identified financially
weak banks or other banks.

Learned counsel for appellant fairly states that respondent No.l has
already joined the new place of posting. He however submits that the
respondent No.1 could not be directed to be posted near his Home District.

We note that learned Single Judge has merely directed the appellant to
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consider as to whether the respondent No.1 could be posted to any place near

his home district. There is no mandate to the appellant to post him near his
own district. The appellant can always consider the same keeping in view the
administrative exigency, however, in case any such position is available and
it is administratively feasible to post the respondent no.1, the appellant has to
comply the order of learned Single Judge. In any event, respondent No.1 has
already acted upon the order and joined the new place of posting.

We note that the learned Single Judge has granted 30 days time to the
appellant to consider the posting of the respondent No.1. He joined the place
of posting on 15.09.2025 and 30 days period is already over.

In that view of the matter, we direct the appellant to comply with the
order of learned Single Judge within a period of two weeks from today.

Appeal is disposed of in the above terms.

(SANJEEV SACHDEVA) (VINAY SARAF)
CHIEF JUSTICE JUDGE
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